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-
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. AVAM SHULK KA NIRDHARAN) ADHINIYAM 2007..
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Definitions.

MADHYA PRADESH ACT

No. 21 oF 2_007.

THE MADHYA PRADESH NIJI VYAVSAYIK SHIKSHAN SANSTHA (PRAYESH KA

VINIYAMAN AVAM SHULK KA NIRDHARAN) ADHINIYAM, 2007.

[Received the assent of the Governor on the 4th August, 2007; assent first published in the “Madhya Pradesh
Gazzette (Extra-ordinary)” dated the 4th August, 2007]. #

An Act to provide for the regulatxon of admission and fixation of fee in private professional
educational institutions in the State of Madhya Pradesh and to provide for reservation
of seats to persons belongmg ‘to the Scheduled Castes, the Scheduled Tribes and Other
Backward Classes in professional educational institution and the matters connected
therewith or incidental thereto.

Be it enacted by the Madhya Pradesh Legislature in the Flfty eighth ycar of the Republic
of India as follows :—

Q

CHAPTER I
PRELIMINARY

1. (1).This Act may bc called the Madhya Pradésh Niji Vyavsaylk Shikshan Sanstha
(Pravesh Ka Viniyaman Avam Shulk Ka Nu'dharan) Adhmlyam 2007.

@
3

e

It extends to the whole of ‘Madhya Pradesh.

It shall come into force from: the date of its ‘publi.catidn in the 'O_fﬁpial'Gazeﬁe.

. Thls Act applies to,—.

(a)
(b)
(a)
(b)
¥ (c)

(d)

(e)
()

institutions deemed to bc umvcrsmes or consmutent units thcrcto imparting
professional education, other lhan those .promoted and maintained by the
Central or State Government; and ’

the private unaided professional educational institutions afﬁhated to a

university establlshed under the Cemral or Madhya Pradesh-Act. . '

In this Act, unless the context otherwise requires,—

“appropriate authority” means a Central or State authority established by the
Central or the State Government for laying down norms and condmons for
ensuring standards of profess:onal ‘education;

capntatxon fees means -any amount by whatever name called whether in cash
or in kind paid or collected or received drrcctly or indirectly in addition to the
fees determined urider this Act;

“"Committee" means the Admission and Fcc Regulatory Committee constituted

under section 4 ,

o
“common entrance test" means an ‘entrance test, conducted for determination of
merit of the candidates followed by centralized counseling for the purpose of
merit based admission to professional colleges or institutions through a single
window proccdure by the State Government or by any aocncy authorized by it;

<

"fee" means all fee including tuition fee and development charges;

“foreign candidate” means a person holding a foreign passport seeking admission

‘m.&deemed? university xmpartmg professional education or in a private unaide

profcss:onal institution in Madhya Pradesh;

! !
. ’
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(g

)

@

(k)

0

()

(n)

(0)

(P

(@)

)

“management” means any person or body, by whatever name called, managing
and controlling the private unaided professional educational institution;

"minority” means a minority defined under section 2(f) of the National
Commission for Minority Educational Institution Act, 2004 (2 of 2005);

“minority institution” means an institution imparting professional education,
established and administrated by a minority;

"non-resident Indian" shall have the same meaning as assigned to it in clause
(e) of section 115C of the Income-tax Act, 1961 (43 of 1961);

“Other Backward Classes" means the Other Backward Classes of citizens as
specified by the State Government vide Notification No. F85-XXV-4-84, dated
the 26th December, 1984 as amended from time to time;

“private unaided professional educanonal institution" means q professional
educational . institution- which is not receiving recurring financial aid or - grant-
in-aid from any State or Central- Government and which is not extablished or

‘maintained by the Central Government, thc State Governmcnt or any-public -

body;

“professional course" means a course of study notified as a prcfessmnal course-
.by the appropriate authomy, such as a dcg;rec dxploma or: a:rt;ﬁcatc by whatcVer' 4

name ca!led

VA At

professxonal educat:onal msuruuon mearfs a coliegc or a sl_i cool o an i

by whatever name caIled 1mpartmg professxonal ﬂucguqﬂ, aﬂihatqd .to a: State
University, mcludmg a-private university established or- mcorporat.ed by an Act
of the State Legislature or constituent unit of a: deemed to be university under

section 3 of the University Grants Comiission Act, 1956 (3 of 1956) and

approved or rccogmzed by the . compctcut statutory body rcgulanng
professional educahon

“reserved seats” means. the scats reseerd in favour of persons bclouomg to the
Scheduled Castes, the Scheduled Tribes and Other Backward Classes as may
be notified by the State Government;

““sanctioned intake” means and implies the total nuriber of seats sanctioned by
an appropriate authority and notified by 'the ‘State Government for admntmg

students in each course of study i m a professmnal msmutxon

“Scheduled Castes” means any caste, race or tribe or part of or group within
caste, race or tribe specified as Scheduled Castes with respect to the State of
Madhya Pradcsh under article 341 of the Consntunon

"Scheduled Tribes" means any tribe or tribal commumty or part of, or group
within such tribe or tribal community specified as Scheduled Tribes with respect

to the State of Madhya Pradesh undcr article 342 of the Constitution.

L
>

‘ CHAPTER II -
ADMISSION AND FEE REGULATORY COMMITTEE

4. (1) The Statc Government shall, by notification in the official Gazette, constitute a
Committee to be called the Admission and Fee Regulatory Committee, for the supervision and
guidance of the admission process and for the fixation of fee to be charged from candidates
seeking admission in a private professional educational institution.

4

¢

Constitution,
compoesition,
disqualifications
and functions of
Committee.
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(2) The Committee shall be presided by a Chairperson who has been a Vice-Chancellor
of a Central University or a State University or an institution deemed to be University or a senior
administrative officer not below the rank of Principal Secretary to the State Government or Joint
Secretary to the Government of India and shall include four other members having expertise in
matters of finance, administration or law, technical education and medical education.

(3) The term of the Committee shall be three years from the date of its notification and
in case of any vacancy arising earlier, for any reason, the State Govemment shall fill such vacancy
for the remainder of the term.

(4) No act or proceedings of the Committee shall be deemed to be invalid by reason
merely of any vacancy or-any defect in the constitution of the Committee.

(5) No person who is associated .with a private hided or unaided educatlonal institition
shall be eligible for being a member of the Committee.

(6) The Chalrperson or any member of the Committee: shall xease 10 be so, if he performs
any act, which in the opinion of the State ‘Government is unbecommk of Chairperson or a2 member
of the Committee.

(7) ‘The Committee may frame its own’ procedurc in accordance w:th the rcgulanons
notified by the State Government in thls regard ‘

(8) The Committee may require - 2 pnvatc aided or. unaxdcd pmchsumal cducatmnal
institution or, a deemed University to furnish, by a prescnbed date; ‘information as may be
necessary for enabling the Committee to determme the fee that may be charged by the institution
in respect of each professional course, and the fee so detennmed shall be vahd for such period
as notified by the State Govemmcnt - o ~ :

-
.

()] The Comn:uttee may hcar complamts thh tegards - to admlsslon in contravention of

the provisions contained herein, collecting of capitation fee or fee in excess of fee determined
or profiteering by any institution, and if the Commmcc after enquiry finds that there has been

any violation of the provisions for admxssno,nv on the part of the unaided professional colleges or

institution; it shall make appropriate recommendations for.returning any excess-amount collected
to ‘the person concerned, and also recommend to the Government for imposing a fine upto rupees
ten lakhs, and the Government may or receipt of such recommendation, fix the fine and collect
the same in the case of each such violation or decide ahy other course of action as it deem fit
and the amount so fixed together with interest thereon shall be recovered as if it is-an arrear of
land revenue, and the. committee may also declare admission made in respect of any or all seats
in a particular college or institution to be dehors merit and therefore invalid and communicate
the same to the concerned university, and on the receipt of such communication, the University
shall debar such candidates from appearing in the cxammatmn and cancel the results of
examination already appearcd for.

(10) The Committee may, if satisfied that any unaided profcss:onal collcge or ‘institution
has violated any of the provision of this Act and after approval of the State Government,
recommend to the University or appropriate authonty for withdrawal of the affiliation or
recognition of such college or institution or decide any other course of action as it deems fit.

(11) The Committee shall have the power to régulate its own procedure in all matters
arising out of the discharge of its functions and shall for the purposes of making-any enquiry
under this Act have all the powers of a civil court under the Code of Civil Procedure, 1908

(5 of 1908) while trying 2 suit in respect of the following matters, namely —

(a) summoning and enforcing the attendance of any witness and examining him’
on oath; :

i
’



7 99872 www.govipressmp.nic.in
| & 4t 3 @i fem W w3

4% 418 vivre, ean, fa 12 famar 2003—w% 21, 79 1935

fafy =ir faurd = faum
e, foaiw 12 faaman 2013

F. 8103-255-FaHH- A () - #ifu,—nvaudy four a1 Frafafiga sfufvm fom o s 7 feoar, 2013
w wewfen v ® sty yra 9 gFt §, g wsduam # owment F fad st e s

NAYEY & YU F AW # Ag AREEER,

)
L
wn


http://www.govtpressmp.nic.in

836

ey g, feqie 12 fierar 2003

wfior wa sty
1t

Tt 3 T A,

4T 3 7T Wi,

T ¢ T W,

weauayr afufm

Wit 3% T 2013,

meaueyt frsit saramfass foreror dven (wavr @ fafams wa vees w6
feriror) dvitem sifufam, 2093

[ faai® o i, 203 1 w=mrE Ft srwefa wra g3; semfa  gorgdw e (smmrror) ' F fabs e fana,
20%3 T VAW AW wRIYE . ]

weagawr frdt savamnfas forgor dran (vaw @ fafoe va v @ Fuion) sifufas,
00\ Y AyNfua & 2 wfufrm,

NRE TR & diHsd a4 § gumaw favm-vse o frafafan we 8 ge afufaiia 9.

2. (1) wa afufan & dfga m werRy Bl snamfys fagn S (@ = fafes ud@
ok & favfoon) wvites aifafem, 3043 &

() 75 o9 § TE THEE Hoantg d gga s

2. meawew fyafl serafaes fagu deq (wae = fafas vd ges &1 fafon) sfafas, 3000
(FWIF 3% T Yo09) (S wond gk weamg @ sifafrm % am A fifde 3), 31 ww 2§ @ (|@)
F w1 W, Frafafea @ve wfva fen s, smig —

“|) wm aifuftan & aefla wafaa @ s faw-svze & el sfufas g fofaa
fipedt fazafaaram A dag Qe 1 9 @l Fof enaafas fago s aa 3930
Haew de TI'Q' i
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“(=) “enanfas fagw den’ A afela 2wy wivert gr spafEa sigan e s
iy fa WeR T w1 Aelaaed 9 w1 w5 @ A fave @ e wqe
e A feet oit am R 3 9 ol S o fava-wvza ¥ e sfufaa g e
o Ffir fef favafaarerm @ daz & @ 399! =6 @92 30 § g fa
Trvafermem srEm s sfafram, eous (29us #13) & 41 3 F sl favafaoem
o e R

¥, g afufEm #oym ¢ H, Iuaw () & = W fratafam sesma enfea w5
=, H4fg —

“(o)(F) uinfa, werEm 7 T e fw o smEmfas foaw den 91, 585§ g0 9%
st sfafde IwET F oo | waw 31 g sfafm F auddl F adfm wauafa
faru o yew A AfuE Yok aga FO saE TSI WA UG S A4aT YA
& W 1, #w1 e wra @ W e | A S S gEn

(@) wfufa, @ox (%) F 3d" o= fFy 90 F wEem 3 gen & e s g

g wfe, T TR W Hafen favataoem @ wefae i & eade w,
watyw fawm g fam = fee friem frid = d@am @ =i
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(m) =fe wie F i afafa o5 wid § & 0 dea g wE@n s wa F day 3
sa Afufram 71 3aF gl s o Faal agr el & sl & $1 e
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(&) sfafsan & 3gadl & Feeq o fau o fedl wda @) sidy Aifvg w0 a0, m
gt den 0A sl wAw g e s B0 sl el favatraen 00 o
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F1 HF;
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o, yE afufem w e go & i w, Freafafe yo wofea & s, smfy o HET 0 W HIINTL

“Ro. (2) T WEW, UF AW H A4 A v A & f6d, e ondta wivert #1 frffe andfm
®oft St wifE S S 3= =mem W e gE §om o oy
wfaa #1 wavt | s wivh @ g w0 g 6, e gy afsfa % fedt
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sivgre, T s faavar 2013
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MADIYA PRADESH ACT
No. 32 or 2013

THE MADHYA PRADESH NI VYAVSAYIK SHIKSHAN SANSTHA (PRAVESH KA
VINIYAMAN AVAM SHULK KA NIRDHARAN) SANSHODHAN ADHINIYAM, 2013

[Reocdved the assent of the Governor of the 7th September, 2013; assend first published in the “Madhya Pradesh
Guazette (Extra-ordinary)”, duted the 12th Septoember, 2011.)

An Act to amend the Madhya Pradesh Niji Vyavsayik Shikshan Sanstha (Pravesh Ka Viniyaman
Avam Shulk Ka Nirdharan) Adhiniyam, 2007.

Be it cnacted by the Madhya Pradesh Legislature in the sixty-fourth year of the Republic of
India as follows:—

Short title and 1. (1) This Act may be called the Madhya Pradesh Niji Vyavsayik Shikshan Sanstha (Pravesh
commencement.  Ka Viniyaman Avam Shulk Ka Nirdharan) Sanshodhan Adbiniyam, 2013,

(2) It shall come into force from the date of its publication in the official Gazette.

Amendment of 2. In Scction 2 of the Madhya Pradesh Niji Vyavsayik Shikshan Sanstha (Pravesh Ka
section 2. Viniyaman Avam Shulk Ka Nirdharan) Adhiniyam, 2007 (No. 21 of 2007)(hercinafter referred to as
the principal Act), for clause (b), the following clauses shall be substituted, namely:—

“(b) the private unaided professional educational institutions affiliated to an university
established under the Central Act or incorporated by an Act of State Legislature
and their constituent institutions.”™.

Amendment of 3. Insection 3 of the principal Act, for clause (n), the following clause shall be substituted,
sectlon 3. namely:—

“(n)  “Professional educational institution” means a college or a school or a department
or an institution by whatever name called, imparting professional education
approved or recogmized by an appropriate authority and which is affiliated to
or i$ a constituent unit of an University established or incorporated by an Act
of the State Legislature or a deemed to be university under section 3 of the
University Grants Commission Act, 1956 (3 of 1956).".

Amendment of 4. In section 4 of the principal Act, for sub-section (9), the following sub-section shall be
section 4. substituted, namely:—

“(9) (a) The Commitiee cither on receipt of a complaint or su0 motu may enquire into
admission made in contravention of the provisions contained hereunder or
collection of fee in excess of the fee determined under the provisions of the Act,
or realization of capitation fee or profiteering by any private unaided professional
educational institution.

(b) The Committee may cause an inspection of the institution for the purpose of
making enquiry under clause (a):

Provided that the Committee may take cognizance of any inspection report prepared by
the concerned department at the behest of the State Government or the concerned
University or the appropriate authority.
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{c)

(1)

(i)

(i1}

If as a result of the enquiry the Committee Nnds that there has been any
violation by such mstitution of the provisions of the Act or rules and regulations
made thereunder regarding admission or fees, 1t may take one or more of the
following actions against such institution —

impose a fine up to ten lac rupees on the institution together with interest
thereon at the rate of 12 percent per annum which may be recovered as il an
arrear of land revenue;

declare any admission made in contravention of the provisions of the Act
invalid; whereupon the institution shall  forthwith cancel the admission of
such candidate and the concerned umiversity shall cancel the enrolment of such
student and cancel his results of any examination in which the candidate has
already appeared;

order the institution to refund to a student within such time as specified in
the order, any amount received by it in excess of the fees fixed by the
Committee or any amount received by way of capitation fee or any amount
received for profiteering ¢

Provided that if the institution fails to refund the amount within the specified time to

(iv)

(v)

(vi)

the student, the same shall be recoverable along with interest thercon at the
rate of 12 percent per annum as an arrear of land revenue and paid to
the student;

order the institution to stop admission or reduce the sanctioned intake in any
professional course for such period as it may deem fit;

recommend to the university or the appropriate authority to withdraw the
recognition of the institution;

any other course of action, as it deems fit.”.

5. For section 10 of the Principal Act, the following section shall be substituted, namely:—

“10. (1) The State Government shall appeint for not more than three years at a time, an

(2)

appellate authority, consisting of a person, who has been a judge of the High
Coun, or a person who has held office not below the rank of the Chief Secretary
of a State, before which a person or a professional institution aggricved by an
order of the Committee may file an appeal, within a period of 30 days of passing
of such an order.

While hearing an appeal the Appellate Authority after calling for the records from
the Committee and after giving an opportunity of hearing to both the appellant
and the Committee shall decide the appeal and the decision made in the appeal
shall be final.”.

Amendment of
secthon 10,

Appeal.
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